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3meAr /ORDER

Revenue in this appeal is aggrieved that the Id.
Commissioner of Income Tax (Appeals) deleted an addition of
%10,17,376/- made by the Id. Assessing Officer u/s. 36(1) (vii) of the

Income Tax Act, 1961 (in short Ythe Act”).



D ITA No.1513/Mds/2017.

2. Grounds raised by the Revenue state that CBDT Circular
No.21/2015, dated 10" December, 2015 does not apply since Revenue
Audit Objection was accepted by the Department. When Bench
enquired with the Id. Departmental Representative what was the
Revenue Audit Objection, |d. Departmental Representative replied that
he was unable to place hands on the objection. Since Revenue is
unable to show how it fell under the exemption set out in Circular
No.21/2015, T am of the opinion that the appeal cannot survive.
However, if the Revenue able to find the Revenue audit objections if

any, in future, it can file a petition for recalling the order.
3. In the result, appeal of the Revenue stands dismissed.

Order pronounced on Monday, the 28" day of August , 2017, at
Chennai.

Sd/-

(3rsmg# Y. ATeT)
(ABRAHAM P. GEORGE)

A ET GSEA/ACCOUNTANT MEMBER

Yeels/Chennai
fesTi/Dated:28th August, 2017

KV
3meer & gfafaf 3@f¥a/Copy to:

1. 37dremi/Appellant 3. 3MIRT 3MPSFA (3der)/CIT(A) 5. fqsmai gfafafa/DR

2. gcg¥fi/Respondent 4. 3T 3TgF/CIT 6. IS WISal/GF



